IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 6818 COF 2009
[arising out of SLP(C) No. 3311 of 2007]

SHI VSHANKAR AGARWAL ... .. APPELLANT

VERSUS

| NDERCHAND LUNI YA & ANR. . ..., RESPONDENTS

ORDER

Leave granted.

We have heard the | earned counsel for the parties.

W find that the revision petition filed by the
appel lant herein had been disnmssed on the ground of
l[imtation holding that an application for condonation of
del ay had not been filed. This order had been maintained by
the High Court by the inpugned order dated 7th Decenber,
2006.

While issuing notice, we directed that the record of
the case be called for and the sanme has been received and
I nspected by the I|earned counsel. It is the conceded
position that an application for condonation of delay had

not been filed along wth the revision petition but an



application had been filed later on. W also find that the
del ay was only of 12 days.

We are, therefore, of the opinion that orders of the
Regi strar as also of the H gh Court cannot be sustained.
They are, accordingly, set aside.

The appeal is allowed in the aforesaid ternms. The

Registrar is directed to decide the mtters on nerit

af resh. Parties to appear before the Registrar on 23rd
Novenber, 2009. However, there shall be no order as to
costs.

.................. J

[DR B.S. CHAUHAN]

NEW DELH
OCTCBER 05, 2009.



